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Statutory resolution
seeking  disapproval

DR. YELAMANCHIL[
VAJL - Sir,

Si-

THE VICE-CHAIRMAN (SHRI
JAGESH DESAL ; Now it is over

, DR. YELAMANCHIL! SIVA-
31 : My clarification has not been
answered.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAIL) : You should
have told me at that time. Now
we will take up the Statutory Resolu-
tion and the Bill.

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE RELIGIOUS INSTITU-
TIONS (PREVENTION OF
MISUSE) ORDINANCE, 1988—
Contd.

U. RELIGIOUS INSTITUTLONS
(PREVENTION OF MISUSE)
BILL, 1988-—Conid.

THE VICE-CHAIRMAN (SHRI

JAGESH DESAL) Shrs Mo-
hinder  Singh  Lather—only six
minutes, please. (Interruptions)

The time allotted for this was 3
hours and we have ‘x)readytakcn2
hours 48 minutes. The Minister s
still to speak. There are so many
speakers. Therefore, we should
confine to the time limit. I wilt not
allow a single minute exira. Mr.
Lather, please proceed.

ot vz fag wisw (zfamm) -
SHAMTSAET HETRH, ESTHT JAARG AT
A FH &g AFF H1V aga G-
qUF F AT FEA qIFIT & ’IT@'
#1 wE @ g AT ag wer -wgay
faw gmre mrr:r g " IHET WreT-
YT zafan ag fr g fasgm g
2 AR W g wAg geme qiar
‘ﬂ"‘&'ﬁ* 3 9% THE 9T G w7 AwAT
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IOANIRS W, WF g TART 93 &

fam w7 gHan W9 1 NE 2
gy g -

“It extends to the whole of Indiz,

“except the State of Jammu and
Kashour.”
& 7z gedl AW f§  Fuwanad

Irgrqux, ATFTT F W7 w77 wEEA
fraw ag 4% % fx i oweEE &
g qT FE-FTT F v FER
g #@, @A ad gEr @ 7
FT gg 9T 9§ F AW AT T AEGQ
BT FT W F IadT FEAW A
giar | gw fpad s g% TEH-FTEIT
F o1 fw ogwry gw oW HEEYH W
& SER YA wew A Wam TEn
MY qgk A wAw FgA ST ?
gady aq e A # I S
fasttar 1w 9g A3 5 @0 WE @Y

g‘?

“Provided that nothing in the
Section shall apply to any arms
which are used as part of any re-
ligious system or ntual of the
institution as estabbished by cus-
tom or usage.”
ag YA GRAT FIT R AT ZaET
oET §  WIET W AFAT § ¢ TAS
faarss & wmaste & ar gt &
n7. CIC . B 1 & A )
3% 99 F1 swd ¢ 7 WO M OA,
O #wT F geng & fE dawm S
# a1 " fesiiz #T faar wim AT
v feefiz 7 famr wim @
‘oAl ATRT UFAE GET IR 3HY
wagAT gm1 Aifgr ) aai(®E ww@e
otes fafy W s w0 owefav, qEaR
a1 "fesig & geev S8 s1A wiRC |
T A FrE oft gErr FEV ¥Ts @
o Iu%F e F A S HEAT
IANTAE ST, gAIT AW T w
¥ AR AHEId AWgd A0 (202 FY

¢ 2 owf fat wier ¥ fac
w1 g 75y 8, FaAl foe) wfiwy 5 a7
919 g1 ET 2 w fael qEgie
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¥ 9E FHW ST § ) WIT FH O3H
AW FT UF @AT §, TF U FH(F]
g S 40 wTw F g2 v gw Ad)

90 900§, AT F AEM @ weEw
FIW JoTHY WX FIU T OEIY

HAZAT 9T F & F7 10 JTH & (AT
gfadg  mar faar sgoo & ug o
siAar g b weTHIS UELH & fawirh
Faw v g AfwE WA TW AW
F IFES WA a'rga g A owm
WS FwIAT AR & A7 T qoear ¥
ST AT qaan T g 3T 6T
FH A FF 10 wiw aw giqEy @@
[ g TR FE A ASET A
worgat grfent 2

IFEUTEL S, A ug AT faur
& AT AT wg wrwET a0 H e
a‘r 7Ef g, wwe #§Y @r & T oSy
qn wquara ¥ fqwary qg'f T, S
AR HWET § 37 rga g, F arr
asigdt AT ## dgaT gEim oI
g & IHAITr & @9 4g vy wgAt
Figar g fw wow 3w W A TS
TEHT GH ASGA dAN FY AH ARAT
Tatgd 3w a@Et A FAT IIAT
g | H A1 agt aF FEAT, WAL
IFqTe gga g% WIAT U & WY IEA
TF NT FE A7 W & asr Awge
gar .

“gsgs A fEETar WO ¥ §T W4T,
fedy & &w a77 & fgrgeans gwroy

afea e ag fF 39 FdT wEA W
1 mifger feAi & 9sg8 4 mAavw
ot fear w1 mrs 7g giAd g s mw
gh @&l 04 FBAl =AY

“worge g1 & faarar wrew 7 AT @Al
favg & gu, witerm & gw, frm 3 gw, 4911

, ?,: gq.ll |

Iqareasr S, § oawAdl § %
#x azraz ardraat 1 fasfear g
g fa & $w 4@ AT AqT 21 3F
fom & ZA Awgs 7 1gAAA T AT
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A3 W@ HET 0 gF un aga AT
FITA TH A7 H qqar qzar faaor
& w1 T aagar wifed, faard cnt'aar
WA g€ % 94 av A dA
WORY L YT 1B g Tvw A S0
T ,3HY WU B W Iy e
-fg'T g 1 74 fa@ ¥ wrgwe av
IHGR FOAR (AT AWGT E AN
#xua—-7 afge - )
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Where any religious institution
or manager thereof contravenes
the provisions of sections 3, 4, 5
or 6, the manager and every person
connected with such contravention
shall be punishable with im-
prisonment.

I T, H ug wgAT Agar
g fF antud Al du1 TRy w0
AU 8 ) 98 AT A1 qra faai
g1a Tl &, al4gT WA AT, AEgT
g, &8 IHAT 4% Jxar ? A9 @
A1 HAST il T @ | s IILAT
H AHAT K1 F foredraX sgran wigy
g 1 %@ TH{gd aVgF U AIT FIAY
F A wifge | guE W0 oF agH
FIwRlGy faa, fedee faa aAsEay
nfediq7 47 Fund F fag urRar
=ifgw | ‘

Joaarera (N wiw Fard)
ot forg e fas

. Tlo [AFT GIOF (IAT TEW) ¢
FZ IZAT AIT A1 7@ §, IAfAC FAG
FT AT 7 G F1E |

gqaaegsd (st waw INE)
gW SAT AEA =R g RAT
94 F AT I H AT qT ‘ﬂ‘s’FT“ﬁ'%T
AIT AN '

Y gen ST RIS (THR W)
A3, T 9. wiEg Ay g ;G
qA5T FW F
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SHRI V. GOPALSAMY (Tamil
Nadu) : Then there will be two
maiden speeches. (Interruptions).

ot m wadw g (faare)
STEATER oY, w0 . . (s@awA)
T Tfewr. . .

Jegwreasd (s ww  Iad)
A g3 AIAEY, qF WG F 1@ FEN |
w4 AIq q5 ATIC |

SHRI SHIV PRATAP MISHRA
Uttar Pradesh) : Hon. Mr. Vice-
hairman, Sir, I am grateful fo

you for the opportunity you have
given to me to speak in this august
House on the Religious Institutions
(Prevention of Misuse) Bill, 1988,

Sir, this Bill restricts the carrving
of arms to any shrine or to any
Gurudwara or to any religious place
as well as there is a prohibition in
this Bill for the disbursement of
money, that money which is the
money of the religious institution
to any political party for its pro-
pagation as well as for its aims and
objectives, At the same time, there
1s  a restriction on the construction
of fortification by the manager of
anything without a valid licence
or by the competent authority.
But, at the same time, I feel that in
this Bill the Kirpan or any arm
is allowed to be taken for the cere-
monial function. Here, in this
Bil}, _I find 1hat it is not to separate
politics from religion, but it is
to stop the misuse of religious
places for political activity, because
as I can seein India, itis a religious
country and that js why there is a
provision in our constitution abourt
the secufar character of our coun-
try. Secularism means equal res-
pect to all religions. It ddes not
mean atheism or taking an attitude
of dishonour towards any religion.
We should follow the principles of

Satyam Badah Dharmam Charah”
which is embossed on the gate of
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this august house. And keeping this
in view, I can say that the good
points of religion were always
embadded in any civilisation since
the time immemorial. In the pre-
Vedic period, in the period of Indus
Valley Civilisation, we find worship
of Mautridevi, worship of Siva,
worship of Trident; that was only
for the prosperity and well-being
of the people, and in contempora-
neity, with Indus Valley Civilisa-
tion, even in Babylonial culture,
we find that the king who was called
Hamuravi, had given the code of
law to the people to keep them in
order for their prosperity which
he rceeived frem Sun Ged which
was called at that time “Samas.”
In the Vedic pericd which dates
back 1500 to 700 B.C. we find that
religion was never in conflict with
politics in the Rashtriya Sabhagar,
Sabhagar means the assembly for-
the people to adopt any law. Al-
ways there was a praye for
Indra, for varuna, for fire, to get
strength from them to keep the
society intact, and it was only
aiming at giving solution to bread
and boundry questions. So, In the
Vedic period we find that religion
was not separate from the Politics.
L33

Another theme is also embossed
on the gate of this august House :

ux glasT agar agfe

That means, truth is one but it is
interpreted differently by the peoplc.
From Vedic philosophy we can
find in the Geeta that in the post-
Vedic period, religion was never a
taboo in political life to create
hatred or anything. That is why,
ford Krishna said :

“fric: w4 AS g w Al areed 1

Lord Krishna said that nqitb,er
by the study of Vedas, nor by giving
charity, nor by performing penance,
I can be seen. I can only be seen
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and realised and you can only
know the essence of Dharma by

doing the duty, by remembering
me.

You should never be biased for
your self interest and you should be
free from enmity—

“sfrafora:, fade: (vt )

That was the relgion at that time,
and that is why I can say in the
post-Vedic period, it was Mono-
theism in which God was con-
sidered as personal and absolute
beth. At that time also there was
no caste and creed. Out of that
sense, Buddhism also came out.
Buddha said we should not run
after God ; but he also said that
God is not there and he gave the
theory of Shunyavad, that is the
theory of Nihilism. But Shunyavad
was defined as :

“areufafe 7 aey, sgrufate 91 waw )
AT A AAgafa s g Feaa

It is neither zero, ‘void’ nor not
zero, not-void, nor both nor either.
It means :

It cannot be defined, because
many things cannot be defined.
As the western philosophy said
your language is finite; you cannot
define what is love, how love is
caused. You only feel it. You
cannot define hatred.  You cannot
differenciate between the sweet-
ness of banara and a mango. What
is the difference between their
sweetness ? At that time Buddha
said : Don’t run after God but ir-
respective of caste and creed, he
tauhgt the gospel of non-violence
that is :

‘afgar aTHEH;,

That is also embossed on the
gate of this august House. So I
can say thit later on our prophet
of peace Mahatma Gandhi adopted
it : 4

‘wigar o o9
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which was the main force behind the
Satyagraha and by this Satyagraha,
he freed India from the ser-
vitude of the British yoke.

The concept of religion in those
times, as Mahavir said, was Parama
Dharma Upakara. He said that the
meaning of religion was to do philan-
thropic work and that to torture
others was not relgion. This wwvas
the crux of our Puranas.

RIETT AT, GTHEH : IGFIT

The essence of the Eighteen
Puranas by Vyasa was also the
same. To do philanthropic work
and not to torutre others. This
was the essence of our Puranic
culture. King Ranti Dev said

TG F1AT USH, T & A1GAVAH |
FRTEG g7 SriorT ) fgan w1

When he was face to face with
God, he told God ‘T do not want
anything; I do not want any empire;
I only want that the sufferings of
the people should be removed; This
is the only boon I want if you can
grant it to me’. This was the
Dharma of our ancient times. After
the Vedic Monotheism, after Bu-
dhism, after Jainism, T can say
that the inner nature of religicn
was to keep the equilibrium of mind
and action together. That was the
Yoga.

TRt FHY FYIET

One has to keep the equilibrium
between the mind and the body
Vivekanand said in Chicago that
the objective of self-realisation was
the subjective motto of religion,
but the objective motto was self-
less service to the people.

When religion came in the way
of good to the peple, when religion
was a hindrance, it had to be stopped
Secondly, politics is always chang-
ing.  Politics is to serve the Polis
or State. Hence, it should be guided
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It chan-
_moement  as
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by right-thinkirg pceple.
ge s from moment to
is said :

q g 99 THaHT5Ta

Politics changes frcm moment
to moment. As ithe Greck Philoso-

pher  Herculis  said, we cannot
step twice n the same water.
Everything is changing. This is the
truth.  We  cannot siop the
change by medicines or  any
medical care. The werld is  iransi-

tory. This is the truth which has
been pointed cut by sages and saints.
In the name of religicn if any ob-
struction is causcd Lo the functioning
. of the State, it has to be dealt with
firmly. Kautilya has said

I T ARIAT AT T 12 |

This is the duty of the King.
If ther¢ is any hindrance, if any-
thing comes in the way in the name
of religion, if anyhing cemes in
the way in the name of polilics to
destabilise the country, it has to
be stopped.

The various religicns, Hebrew,
Persian, Christianity, Islam etc. and
the various Prophets like Ameos,
Zoraster, Christ and Mochammad
have always preached brctherhood
and humanity. They always taught
love for the people. The greatest
essence cf Islam was that cne should
love one’s neighbours. It was not
to attack the neighbours. It was
not to intrude upon the liberty of
the neighbours.

I support this Bill which has
been brought forward to stop the
misuse of religious institutions. T
will just take a few more minutes.
Sir, the founder of Sikhism was
Guru Nanak. His aim was to unify
India. Tt was the most secularv
religion.  The very foundation of
the Golden Temple was laid by
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Mian M. Guru Gubind  Singh
also prayed tc Mother Goddess.

geae fagew Taq @4
T ASH ST

T FWH GG g
faga gYOR g T |

gagaeze (< aaw @)
TOFY @ aga iy g, wieT a
ag {<Fa & 6 w1 q¢7 a9

F6 AN ART  HET W §
ITRT | :

THE VICE-CHAIRMAN (SHR1
JAGESH DESAI) : I know it...

SHRI! SHIV PRATAP MISHRA :
1 will just take one or two minutes
more. In Sikhism, I am telling you,
in the Gurbani there are banis of
36 saints. Qut of them 6 are Sikhs
and 30 are Muslims as well as
Hindus. In that banis of Kabir
Namdev, Ramanand Jaidev, Sur-
das, Sheikh Farid and Mardana
are there. There is mention of the
names of kam, Gopal, Hari and
Mukund. After that Guru Gobind
Singh also founded the.Khalsa Panth
with identification with their holding
“kesh™, ‘“kara™, “kirpan” “kuch”
and “*kangha™. That was only meant
to save India and it was the front-
line of defence. Because you are
telling me that I should conclude, 1
am leaving most of my thoughts.
But 1 am telling you that in our
“dharma’ we have treated the Mo-
therland as more than heaven :

St seafass Faiafa aiagt

Again I tell you that when in the
functioning of the State, in the wel-
fare of the people. when in the name
of religion  something awakward
came, then it was stopped not only
here but throughout the world. Why
I am saying it here is because the
Revolution of Marxism led by Lenin
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could not be stopped by religion there
in Moscow. As well, I can say that
Abraham Lincoln said : “To abo-
lish stavery, I trust in God. Trust
in God is my religion and abolition
of slavery is my politics”. In Indian
religion, 1 can say that Lord Krishna
when he thought that in the function-
ing of one’s own dutv, most of the
rituals prescribed in the scriptures
come, he said : Do duty for the
sake of duty.  And in the end, he
had to say : .

“gigaie fesy AR W AW
i IRESIC IR ik OCHI E R E e F T

Abandoning all the norms of reli-
gious institutions, take refuge in
God and do the duty for the sake of
duty because duty itself is “dharma™.
“wgria faar ey WAy FRET |
You should not be after the
fruits of duiy because suppose
you are taking sweets, you wiil not
immediately think whether it will be
useful or harmful. You will get
the sweetness of that sweet. In the
same way one should enjoy the duty
for the sake of duty and religion and
politics should not be taken for the
narrow ends.

So, 1 will request here the entire
House, ihe Treasury — Benches as
well as Qpoosition  Benches, that
on national issues both should be
united iogether and ifanything
comes Chanakya has said that in the
interest of the people, the King or
thg Govern'nent to look afier the
people.

If anything comes in their way,
it should be stopned with deterrent
punishment. And as told by our
ex-President, Dr. Radhakrishnan,
who was a great philosopher  the
Opposition is very much needed
for the ruling party, for the adminis-
tration, for the democracy to do
fair and frank criticism, but it
should not go to that degenerate
state of hampering again and again, -
to obstruct the work and function-
ing of Parliament and Government.

16 AUG. 1988]
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With these few words, I can say
that I support this Bill and 1 con-
clude here with :

 fastdr fawa facanmnw, s S
W U

SHRIMATI SUDHA VIJAY
JOSHI (Maharashtra) : Mr. Vice-
Chairman, Sir, I rise to support the
Religious  Institulions  (Prevention
of Misuse) Bill, 1988. The basic
function of the Bill cah be described
as the first step in separating religion
from politics. Further the Bill
gives statutory status to the senti-
ments expressed by various Mem-
bers at the National Integration
Council meeting.

Sir, the Ordinance and the Bill
have not come even a day too soon.
If we examine the scenario all over,
these facls stare us in the face-
how, in the name of religion, so
many :cts of political vandalism
have been committed. In a coun-
try of vast dimensions, abject po-
verty and lack of eduvcaticn, :t is very
easy to rouse passions in the name
of rcligion, and that can lead to
creation of disorder and chaos, The
teachings of al' religions glorify
the ideas of love, peace and  friend-
ship. Tke estence of rligiovs tcach-
ing is that it provides yev a path for
betterment of life and. st the <ame
time, taking care that in the puisuit
of betterment of our lives we do
not cause injury or damage to others.

But what dn we find everywhere ?
Even the sUphtest provesatien is
used £ r rouc'ng pessicns The world
hisicry, arnd the histay o cur
ccuniry, are replele wih examples.
I may veniure 10 say thal thrse who
have preached vinl=nce and disorder
in the name of religion are persons
whese reloicus belefe themeelvcs
areindcubt of elsethey are so much
blind d by persemnal gains that  they
are n~ bothered  about sacrificing
religicus principles.
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Sir, religiom is cssentially a very
individualistic faith and is a sort
of means to achieve one-to-one com-
munion with Goed. Even though
some religicus ceremonies or prayers
are performed in congregation, they
d - not come in the way of achieving
this one-to-one communion. How-
ever, importance of this cardinal
principle s lost sight of and then,
advaniage of such religicus cong-
regations is taken for preaching
things thai lead to the creation of
disorder.

The socio-ec nrm'c imbalances
and consequent nomn-ava’lability
of opporiunities have been the ills
in the development of a socialistic
and  cgalitar an society. There is
alrcady tension prevalent in the
scciely, due to economic difficulties,
and this unrest is gefiing exploited
in the name of religion. Sir, I may
pose a question : If we 1ook at the
varinus acts of vinlence and dishrder
in the last few years, dre not the
majority of them based on tension
triggered off by rel'gicus scnii-
ments ? Thus rel'gion has been
dragged into polities, ecorem’c diffi-
culries, etc., w,thcut compunclion.

We have also witnessed the phe-
nemencn of religicus plices being
used for holdng criminals, for sto-
rine ualawful weapons and money
cillected  for religicus  purpnses
being used for anti-national activi-
ties. Y -cannot think of graver
mistse of religious places than these
things. Ii is 2gainst this backdrop
that we have (o view this Bill and
examine its provisions.

In section 3 of this Bill, provisions
have been made for prohibition of
various activities being conducted
in religious institutions. There are
nine sub-sections, which define in
petail the various activities. These
rovisions are quite comprehensive
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in nature and cover most of the acti-
vities which put religion to misuse.

Sir, in sections 5 and 6, there are
provisions prohibiting the use of
funds and properties of religious
institutions for the benefit of 2 po-
lifical party or political activity. The
furiher prohibition banning the use
of any ceremony, festival, congrega-
tion, procession or assembly held
under the auspices of religicus insti-
twions for paliical purposes is also
very imporianl.

In sections 7 and 8, punishments
are prescribed for 1he manager and/
or other employees whn confravene
the provisions of the Bill. Very
siringent punichment has been
previded, which is very ecsential.

Sir, however, 1T feel that either
under this Act or by a separale Act
there should be a provision ban ning
putlicaiicn :md  distribwicn by
religious institutions of any litera
ture or material on issues which are
pr-hibiled activities under this Act
Otherwise, perple who are bound
to create izouble, would take shelter
and print and disiribute material
in the name of religion with purpor-
tedly prlitical overtones.

Sir, before concluding, I would
also say that every right-minded
person would agree with the basic
philnsophy. of thic Bill and also
its various provisicns. It is nces-
sary Jor all of wus, the zpolitical
and saccial workers, leaders of various
religicus institutrone, tc remain eter-
nally viglant ond stamp cut this
misuse of religion.

Sir, I cannot help but conclude
by saying :

“Oh religion, how meny more
crimes need to be commitied in
the name.”

Thank you.

»
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THE VICE-CHAIRMAN (SHRI
JAGESH DESADL : I :lsothankyou,
vou have not exceed: d the yume-l'mit,
others will als» Dillow Sh-mati
Sudha Joshi by not exceed ag the
time, )

Mr. Swaminathan, five minutes
only.

SHRI G. SWAMINATHAN
(Tam1 Madu) ; S -, this shor tme
you have been kind enorgh 1o give
to me.

Out of three hours, so muca of
time was given yesterday to su many
Members. -

THE VICE-CHAIRMAN (SHRI
JAGESIL DESAL . What cun I
do ?

SHRT G. SWAMINATHAN
When tae time 1s allotted, 1t is
allotted to the party. On the
first day when six munutes were
given to the parly, he has spoken
for 20  minues. The next
day problems arose.

[The Vice-Chairman (Shri Satya
Prakash Malaviya) .n th: Cha.r)

-
1

3

Within the five minutes allot-
ted to me, I will try to convey
my ideas in a telegraphic lan-
guage.

.

We are very happy, we have
the addition of a few new Mem-
bers, Shri Shiv Pratap Mishra
who has come here. I am happy
heard his speech. After a long having
time we  have  been able
to hear a philosophical dis-
course with a lot of  Sanskrit
quotations. I am very  happy.
I think, he will be able to con-
tribute to the House. Many
philosophical  thoughts he has
told wus today. If the Chair
had given more time, most
probably he would have given

of the Religious Institutions 222
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more ideas on  religion and
politics. We are really happy
that he is here.

Regarding the  Religious Ins-
titutions (Prevention of Misuse)
Bill, Sir, I stand before you to
supp rt the Bill with some re-

Servations. ,
-
o IR

One point raised yesterday
by my esteemed friend, Mr.
Jaswant Singh, is that this could
have been placed before the House,
and it need not have been brou-
ght by way of an ordinance. The
same thought was expressed in the
Lok Sabha also for which our
hon. Minister explained here that
orlinince is also a part
of the Constitution and that
by promulgating the Ordinance and
bringing this Bill before Parlia-
meat, he is not infringing his
duty. But the point is, as I
understand, Sir, the Lok Sabha
adjourned sine die on about 13t of
M . , and this Ordinance was brought
on the 26th of May. The argument
of the Minister was that after
adjournment of the House, within
13 days thereafter they thought
that it would be wiser to bring
such an ordinance and place
it before the House.

»

THE MINISTER OF STATE
IN THE MINISTRY OF PER-
SONNEL , PUBLIC GRIEVAN-
CES AND PENSIONS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRT P. CHIDAMBARAM)
I said, “immediately after the
Operation Black Thunder.”

SHRI G. SWAMINATHAN :
After the Operation Black Thun-
der it happened, and naturally
he has brought it here. My only
point is that such a Bill should
have been thought about not
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within 13 days or 6 days after
the Operation Black Thunder.
It would have been brought
In the form of a bill. Knowing

the functioning of the Govern-
ment, this Bill should have been
_In  contemplation for a number
of months and should have been
discussed by officers and Ministers.
Even before the 13th of May
this should have almost got into
shape. If at all the Minister
had  thought it fit, ne could
have placed it before Parliament,
and he would have got permission

for this  thing. No ordinance
would have been necessary for
the same. So, whatever reason

has been given, well, 1 am not
able to fully agree on this
Point

Sir, regarding this Bil, 1
would like to say that this has

been brought (orward for two
purposes. One s to prevent the
illegal activities and the other

is to prevent the use of arms
and ammunition. Thi~ has been
brought forward mainly because
what happened earlier and also

after the “Operation Black Thun-

der”. We also read in the
papers what  really happened
therz. Sie, it was a very surry

state of affairs inside this Temple
and even some of the honour-
able Members mentioned here
that  there were interrogation
chambers, that tliere werc tor-
ture chambers inside this Temple,
and they were also able to take
out 43 bodies or so which were
found there.. Most probably these
people must have boen murd red
and their bedics, which must have
been buried there, have been
‘taken out in this place. It only
shows how this place, how
this Temple, has been misued
by the terrorists. I fully agree
that such a provision should
have been made in the Bill,
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Another point that has becn.
here is the prevention of poli-
tical activitics. T would have
personally  felt two things. Orne
is tha if the Bill had confired
itsclf to arms and ammin ition
being brcught into these places
and to illegal aciivities being
carriecd on insidc the temples or
rcligious places, ihen, ost pro-
bably I would have fully agreed
with. this Bill. Along with that,
Sir, ancther section has also becn
included for the prevention  of
political activities in religiovs pla-
ces. My feeling is that it could
have been confined to illegal
activitics and the provision for
the prevention of political acti-
vities could have been brought
forward later, if necessary, in the
form of a Bill. T do not know
why he thought it fit to combine
beth. He could have brovght
forward one Bill afler the “Oper-
ration Black Tnunder” and an-
other, if neccssary, later con.
So, I am not able to undersiand
why he has tricd to combine
both in one.

There is  another point  also
wiich I am not -able to under-
stand. Tne whele purpose of ke
Bill is, as the Miris‘cr has said,
to deal with the situation afier
the “Opcration Black  Thund.r”
and the whele thing is con-
fired te Purjab. But in no other
place «f the  c-untry has this
kind ¢f a sitvatirn arisen.  When
sich  things hann~red  cnly in
Punjab, 1 do noi know why
this Bill is n=»rw covering the
wholr ~f India. T am not able
to fellnw this at all. He covld
have hronghi forward a  Bill
confining it only to Punjab and,
if necessary, to the terrorists
operating from the gurdwaras.
I will even say tha' a particular
religion could have been mentioried
and with that he could have
stopped. T do not know whether
it is possible for him to do so
or not. But he has  brought
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religion, he  has
brought in

the Muslim religion
and he has brought in the
majority religion, the Hindu
religion, and lie has combined
all these. Hc has also brought
the entire territory of the country
within the ambit of this Bill
I wonder whether he could have
made it applicable  selectively,
either 1o a particular area or
even to a particular religion.
[ am not able to undersiand this.
Ever yesterday he told in this
House that coming from Tamil
Nadu—I alsos come from Tamil
Nadu—he can say that there
is communal amity in Tamil Nadu.
There is no terrorist activity
in the tcmples there and  there
has been no religious intolerance
in Tamil Nadu. But then why
is he bringing in the whole
of India under the operation of
the Bill ? In Tamil Nadu, we
have thousands of temples and
other places of worship and we
are not engaged in such kind of

activities and in moest of the
places in India also no  such
thing takes place. [ do - not

know why, in that case, he should
bring the whole of the territory
of India within the ambit of this
Bill. T thinx he will be able
to reply convincingly to  this
point.

Anotber  important  point is
‘that Tndia is now surrounded
by many countries which are all
theocratic  States. Coming to
Pakistan, the religion of Pakistan
is Islam coming to Bangladesh, they
have made Islam the State reli-
gion:; coming to Malaysia— rccent-
ly 1 had been therc—their State
religion also is Islam: coming to
Sri Lanka, they bave Buddhism
there which is  their Siate
religion; and, comming to Nepal,
which is adjacent to us, Hindu
religion is their  State  religion.
So India is almest  surrounded
by countrics wihch have  one
religion or the other as their
State religion and, naturally, in
a country like ours where we
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have a large number ot mimorities,

we  cannot afferd t¢  bave one
religion ds the State religion
since 1t will -create a lot of

problems. However, in our Consu-
tution, we have stated that secular-
rism is our principle. I do not
deny thator 1 do not opposc il.
But the only point that [ wish
to make is that the Government
should promote secularism. During
all these yeas, after the advent
of the Constitution, { do not know
what action the Government
has taken to promote secularism as
a principle. [ think we have failed
in that respect and the Government
should not only see to it that there is
amity between these  religions,
but also enunciate this principle
and promote it among the people
and make the people understand
it. Since this is very much
necessary, [ feel that this most
necessary thing should also be
done by the Government.

Again, Sir, coming to actually
what is being done, as las been told
yesterday, is that political paities
are furthering commuralism and
casteism. It bas been told yesterday

regarding the Allahabad election
that Aurn Govil, the principal
actor in the ‘Ramayana’ on the

Television was brought to Allahabad
and Dara Singh, anothcr actor, was
also breught to Allababad by the
Congress Party. I do not know why
the party which is in power....
(Interruption)

He has got every right as a citizen;
I do not deny. But be has been brou-
eht there for a certain principle.
Supposc  Shankaracharya or some
other religicus leader docs net preach
pelitics inside the temple and he
goes outside to preach politics,
naturally be has got every right
to do it. T think even political
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parties should shy away from these
things, because if we do it for poli-
‘tical p.arp.scs, for election purposes,
thea naturally it will b>omerang on
ourselves. Sir, the sams thing is
happaning in casteism also. How
do political parties put up candidates
in a parcdcular constitucacy?  If
it is predominantly a Muslim consti-
tuency, whom do you put up as a
candidate--any party, whciher it is
the Congress Parly or any other
party? If it is mainly a Muslim
area, you put up a Muslim as-a
candidate. If it is predominanily
anohsr communily, you put up
thar pariicular communly pason
a« your cadidate, because you want
o owii o3 iz poliical pasios
also have boen doing i all iassc
yor-s inr figh.ing elociinng i pr - -
ciing v owl nens’s Enber w0
far commralism or far casoicm
we asx 2o rapoynsible it & way,

A:raiq Sir, ropa-ding  1ha Tolo-
vision, I have been enjoying  ‘Ram-
yara'. Almast cvery S_m.xa_y' almost
egverywhere in (Ris coumtry  toe
prople have boen snjoying it and
we have bsen looxing forward to
this programms. But I have got
my own sincere doubts whether the
Gvernment ca1 promote i Tele-
vision is a parl of the Govern-
mont  and ths expoaditure
alsh s  hing mat out of
the taxss collscied from vha people.
Sir, is it right on th? na-t o the
Telwision which i3 2 Government
madia, to promote ‘Ramayani’ or
prom +'¢ ‘Miadiaaas  or 4y
othar thitx Tk that? Ts it advizable
or correet v tha part of the Govern-

mt 1o do 87 (Time Bell rings)
Now, Sir, ‘Ramayaia’ is al-cady
ovar, Peopl~ ars tnoking forward to
‘Mahabharata’. Naturally you say:
wo are not promoting ~ligion, we
arc only p :omdting an ep7c1 But
the  epachs “Ramavana’  and
‘Mahahharata’ are not ounly histo-
rical but these are also religious.
Pzople have got a lot of .faith in
‘Ramayana’ atd in ‘Mahabharata’
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Sometimes when they see the actors
there, they think that he himself is
Rama, he himself is Krishna, he
himself is Hanuman, and so on.
Such a feeling comss to people. Is
it desirable on the part of the Gov-
croment to promote such religious
epochs? I personally feel that it
is promoting religion in an indirect
manner.

SHRI P. CHIDAMBARAM:
Thee are millions of pcople who want
to see it.

SHRI G. SWAMINATHAN
Tuere are millions of puople wishing
10 do ihat. Bur ullima‘cly you have
to think whether it is rig & on iae
part of the Goveramont baranse the
TV s a public madia, a G :vertanent
mzdia. Would it not be “weong for
yoir 1o 4o that ? You havety  inink
ah:at il :

THE VICZ-C:IATEMAN
(SHRI SATYA PRAKASH MA[A-
VIYA): You havetakst !l minunics

SHRI G. SWAMINATHAN
Sir, take the: Hinda g.ds. Recently
I have been to Calcuita. Tne ‘Kalt’
and most of our gods have some arms
and ammuni-ion with them. The
hon. Minisicr was icliing about the
temples in Tamil Nadu. Tney have
temples in village sites where there
a-c ond with weapons there. Mbost
of the templss in ‘Tamil Nadu are
like that. Tais is not only rclizgious
bcause sacial astiviiies also happcn
thore axd political astivities also
taks plaze thare. Wa find, Sir in the
ancien® histery, in Tamilian history,
only in  templis they uscd o
have. . .(Time bell rings) Thcy used 1o
call it cleciinn procass. Election pro-
cess would lake plaze only jn a 9an
of ihat place or temple, cither in a
village or town. So politics kas nnt
been divarced frem raligion in
India, or sncial activities. The tem-
ple l"aﬁ heen a part and parcel of
sncial astivity and political activity.
Why I want  to point out this thing
is becausc the people cannot be
divided as being political or religio us.

d

(



Sir, the people have to be taken
as a whole, Even in medicine,
formerly you used to treat different
diseases separately. Now they say
that even in medical ireatment, the
people have to be taken as a whole,
as persons, and then only you can
treat them. You cannot devide and
differentiate whether it is a political
party or a religious party. It is a
difficult process. I accept that some-
thing has to be done. I would only
wish that the Government take this
thing warily so that a problem may
not be created throughout the co-
untry by this kind of a bill. T under-
stand that the hon. Minister is
going to bring some other Bill also
very shortly, T would only requcst
that problems and conflicts may
nct be crand  thecughout ke
courntry because India is a nation and
thore are many religions. We can-

net diveree people frem religion
becanse people  cannot  be
taln  as  iwd  differest  parts.

Exc.pt tha:, T pencralty support the
Bill and I wish thar ysu give herefic
to the peopls, especially in Punjab.

I gei o the Bill even
thoug, . ~ot some reserva-
tions on it. Thank you.

SHRI  PAWAN KUMAR

BANSAL (Punjab): Sir, for cen-
turies, religicn has bcen a vital
force moulding our individual and

collective life. It has provided us-

that strength to face socially the
vicissitudes of our long history.
More than the fetish of rituals,
religion has given us a spritual mess-
age, a message of freedom aud equa-
lity of man, leng before such ideals

of domocracy became tengible it

the world.

The founding fathers of our
Constitution endcavoured to synthe-
sise the western ideas <f drmocracy
with cur rich cultural hevi'ace when
they wore drafting the Consiitution.
At the same time, they were naasged
by the horrifying mamorics of the
pariition days when the fire of sense-
Tess religious bigotry and fundemen-
talism engulfed this sacred land of
ours. It was in {his overall "prrspec-
tive  these specific  provisions

-

tool

of Article 15 and Articles 25 to
28 were enshrined in our Consti-
tution to epitomise our approach
to religion in free India, f.e.
secularism with positiveé respect for
all religions, but with no religion of
the State itself.

Sir, when we chartered the
course of democracy, we looked
forward to an environment where
religion would guide our moral values,
purify our minds and ennoble our
lives. Unfortunately, what we have
experienced over the years s
that vested interests all over the
country have used religion as a
for self-aggrandisement and
exploitation. Politicians who have
never bothered to address themselves
to the upliftment of their poor bre-
thren, raise a bogey of exploitation
aud discrimination to wou tuem at
the election time. Communal riots
break out on thec most frivolous
issues leaving behind a trail - of
buman suffering and misery.

Sir, religions fundamentalism has
continued to inflict a heavy blow on
our body politic. We are often con-
fronted with different manifestations
of the disastrous two-nation theory.
Temples, mosques and gurudwaras
are brazenly converted into patently
political platforms and these abqdes
of God often reverberate with most
intemperate, irreligious, political sp-
eeches and exhortations that
arouse communal passions and pro-
pagate hatred against another re-
ligion,

Cur reluctance to interfere in
these matters in the fear of hurting
anyone's religious susceptibilities
onlv emboldend the anti-social forces
further. Camoufaging their aati- na-
tional activities as the right of reli-
gious freedom, all shades of crim'nals
have been takine shelter in places of
worship and using the holy precincts
for dumping i'licit arms and ammuni-
tion. While svch tendencies have
been noticed in many parts of the
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country, the situation in Punjab has
been particularly aggravating and
disturbing. Some of the most im-
portant and historic Gurudwars.
including the Golden Temple, were
converted into veritable hide-outs of
terrorists, backed by Pakistan who
had no compunction and no qualms

in desecrating even the sanctum
sanctorum rooms meant for the
pilgrims rest became their torture

chambers and the debris of the Akal
Takht their grave yard. '

in 1920s, when lascivious Mahants
used the holy Gurudwaras as dens of
vice and corruption, a powerful
Gurudwara Reform Movement att-
racted thousand snd thousands of
devout Sikhs who suffered brutali-
ties but extricated the Gurudwaras
from the clutches of the lecherous
Mahants. A marked difference in the
situation that prevailed till  very
recenly was the stockpiling of illi-
cit sophisticated weapons which
called for an action by the Govern-
ment. How the terrorists lodged there
and resorting to a war-like activity
against the State were flushed out
in a meticulously planned operation
without causing any damage what-
soever to the Harmandir Sahib was
an outstanding example of our pers-
everance coupled with firm action.
This however, threw up a very perti-
nent question for the future. 1If the
managing committees of holy shrines
either fail to maintain their sanctity
or become a party, overtly or covertly,
to their abuse, what ought the Go-
vernment do? It was in answer to
this vital question that the Govern-
ment had taken a bold step to pro-
mulgate the Religious Institutions
(Prevention of Misuse) Ordinance,
1988, which is now sought to be
replaced by an Act or Parliament.

Sir, som e misapprehensions have
been expressed against this Bill, but
an hcnest  ard dispassicnate
perusal thereof will amply demonstra-
te that it dces not militate against any
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religion whatsoever but confines itself
to the accepted Constitutional guar-
antees and parameters. In no manner
does it impinge upon or tend to cur-
tail the freedom of religion. Sir, I
have come across an agrument
and that may be pressed in this
House also that for Sikhs, religion
and politics are inseparable, and the
cxample cited is that of the 6th Guru,
Guru Hargobindji's carrying of two
swords of miri and piri sympolising
the temporal and spiritual power
respectively. Sir, this interpretation
is rather misplaced. On the contrary,
Guru Shri Hargovind Sahib ordained

the separation of religion from politics;

That is why when anybody wanted
to discuss any temporal matter
with him, be was asked to come out
from the Harmandir Sahib to the
Akal Takht. Nobody was ever per-
mitied to discuss any worldly matter
within the precinets of the Harmandir
Sahib itself.

. . 1) -

Sir. there is no reasons for having
any.misgiving ubout the intent of the
Bill.  An opinon has

4.00 r.M. been expressed that the
o Bill places all the respo-
nsibility only on the manager or any
person associaled with the affairs
of the religious instilution concerned.
In this context. it is clause 7 of the
Bill which is referred to. Though
the hon. Minister would reply to these
points in detail 1 would only briefly
like to refer to clause 7 itself to say
that it very specifically mentions
that where any religious institution
or manager thercof contravenes the
provisions of section 3, section 4,
section 5 or section 6, the manager
and every person connected with
such contravention—Sir. I mark
these words “the manager and every
person connected with such contra-
vention”—shall be punishablc for
the offence provided for. Sir. ii is
time that all the right thinking people
speak in unison to preserve the san-
ctity of the religious places and lo
fight unitedly any attempt to defile
the sanctity of the holy places or
to pellute the halo that  they
exude.
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Sir, this Bill has a very limited
purpose and no objection could be
raised against it. But in my humble
opinion, this itself is a weakness
also, a weakness which this Bill
suffers from. Sir, as long as action
is not taken to separate religion
from politics by debarring commu-
nal partics and members of the mana-
ging committees of religious insti-
tutions from contesting elections,
the provisions of this Bill would not
«deter some politicians from misusing
religious places. On the other hand,

. they will violate the provisions of this

Bill 10 impress upon the people,
upon the unwary followers of their
religion that they are being discrimi-
nated against, that the Government
is victimising them and by using
this propaganda thcy would like to
become heroes in the eyes of the
gullible people so that they can
contest the elections and win on that
sentiment, notwithstanding that
any action under the provisions of
this Bill when enacted as an Act of
Parliament, may be pending
against them.

So. Sir, while supporting this
Bill without any reservation what-
ever, I urge upon the Government
to take another bold step by creat-
ing a fecling in ths minds of the
people about the urgency to sepa-
rate religion from politics and bring
about & comprebensive legislation
for that, because in that alone would
lie the solution to many problems
that coafront our couatry today.
Aad T am sure the Government
would have the support of the vast
but silert majority of the people in
this respect.

Thank you.

{Interruptions).

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA):
You will get your chance after
Mr. Mehta. Yes, Mr. Chimanbhai
Mehta,

—~——

lis AUG,

welcome this Bill because our society
is being exploited in the name of
religion and religious fundamenta-
lists have been creating probloms
since de¢cades and every day thesc
problems aie accentuated. What is
prevented is the misuse of religion.
Now 1o say that our entire life is

guided by religion, 10 say that our .

morals and ethics are guided by
religion, and thereforc to separate
us frow religion in the name of
prevention of misuse of religion in
politics. some say, is impossidlc;
some suy it is an attack on religion
itself.

We know that secularism is
being practised in scveral countries.
Various countries are known for
secular traditions. They have worked
out secular concepts, and we can
also find out the tremendous growth
that a secular society is able to
achieve, and if the fundamentalist
societies are having a retarded growih
or if they cannot change they are
facing obstacles in their development.
It is their fault. Thal is also largely
because of a behef, a superstition
and political ideolegy  emanating
from religion. C

It is correct that Pakistan was
created on the basis of religion and
the State declared itsclf to bce an
Islamaic State. Now. Mr. Zia is
dead; we do not want 1o criticise
him for what he was aiming at, but
in the name of religion, they were
having atom bombs which they
called an islamic Bomb. Now, if
the religion becomcs so inhuman, if
the religion becomes iricligious, if
religion is meant to perpetrate crime
on others, it cannot be called religion
and, therefore, our great leader,
Pandit Jawabarlal Nehru warned in
the literature that he produced. that
religion is largely used for political
purposes. In a democratic society
wedo not need a religion for political
purpose. We can bhave economic
programmes and other social prcog-
rammes, in the past, for invasior,
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for attack, for lcoting property,
for rape, for burning, the empeiois
used the name of religicn. So,
humanity has been suffering {rom
this kina of distcrtion—bcrrible dis-
tortions—in tke name of rdligion.
Therefore, we must come cut still
more boldly.

As the hon, Minister said ihis is
the firsu step. But we should go
beyond.

Somebedy referred the rame of
an actor; from this side also arcther
actor's name was menticred who
played the role of Rama and Kriskina,
He may be here or there, whether
in the opposttion or the rulirg party.
But we are using this trick on gullible
people and exploiting these things.
And we have not covered this aspect
in this Bill. A time shculd come.
Ultimately, popular opinion is much
more important. [ know about onc
Chicl’ Minister. Any people lay
down at his fect and coconut 1s
broken at his fect. His legs are
washed with cocorut water. I do
not want to mention his name.
Everybody krows. When they are
making speeches etc. the actual
photegraph ¢f the person is' not
shown in poster, but only the film
role photograph. All thesc things
shows that we are exploiling the
peuple i the name of religious
scniiments. Thercfore, we have to
be very careful . .

We should provide for strong
checks. Of course, we bave said in
this Bill that religious places will
not be allowed to be used for poli-
tical activities. sterirg aims  elc.
What is a religicus place? Can you
say  Parliament is a temple and,
therefore, it is a’ religiovs place ?
Religious places pormally mean
places like temples, mosques. guru-
dwaras etc. You cannot say that
every lree is a religious place. You
cannot say that every cow s a
religious place. It is only a symbel.
Fyen selieiome leaders would not
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like their religion to be ridiculed
like this. But those who wani to
defend obscurantism are tiying to
find some lcopholes in this Bill.

This Bill, as 1 said, is inad(quate.
It is only a first step ard, thuice-
fore, I canrot demand that everythirg
should be covered ‘herc. Sir,
Pardit Javctorlal Nekre never visii-
cd ary temple or a mosque ¢r a
guivdwara It is a dobatable peir
whkcther b vas an atieist or roi.
But as the Head of ihe State, he was’
ccrecicrs of cenain limiraticrs. be
krowtbar in amu! j-icligicts sceirty,
theze will be Cifivrcnt ivaipiaiaacs: .
Bu: later ¢r, whai lapperca ? As
cur  pclidcal gandig dwincke,
as OUI Pregressive Image gels C1eae,
WC resoil to  casteitm, CCImmui a-
lism and we also give concessicrs
to rehigicus sentimeris, Thaiclon,
we Pave to strengthen 1his aspuct.

4

You may lPave ycur politicat
philescpby: dumccracy, secialim
cle. Ycu may believe v arything.
You may belicve m capitalism cven.
I kave no objecticr. Rut c¢ree you
start finding that your pclitical
philoscpty is rot gcing down the
thicat cof thke pecplr—it decs net
mean thai ycur policics are wrong,
it does not mean that your philc-
sopby is wrong ‘but it is the way
ycu try to operale your policies arnd
programmes — this is where you
fail—when you are foced with failue,
this fajlure leads 1c ihe vse of frrca-
mentalism, commuralism, casteism,
regionalism etc. Therefcre. all these
factors should be taken into consi-
deration.

1 weuld appcal to all the Govern-
mepts. The Opposition is also ruling
in some States. T weuld appeal to all
of them nct 10 rescrt to this sert
of thing. 1 do not say that ycu should
not believe in any religion. Tt is
your own personal helief. You can
have your beliefs if il is confined
10 your own premises. But once
you start it outside. it crcates prob-
}ems. Now, communal riots are a
requent occurrence. Other kind of

q ’/01».
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viclence is also a frequent occurs-
ence. This happers. In these riots,
it is not the religicus leaders who
are takirg a lead. T krow that.
Trey may just fcment scmewherc.
But then the anit-sccial elcments,
rcally crccks ard crimirals take up
tke fight in the streets. lcel and do
arson. So tke whole approach towards
rcligion has to be charged.

Secondly, the politicians, tlie
who come to Parlizment cr ‘the
Sizte Lossslatures, knew the velue
of religicn. Most of them do ol
cbserve any kind of religicus ethics
in their life, We have been seeing
them in clecticns how thay operate.
But when it comes to a discussion
whether this-sort of religicus prac-
tice shou'd be curbcd, they say
“Define religirn. what is religion?
Define a religicus place, what is a
religious place 7 And then atiack
the Bill as an impropeily drafted
piece of legislation. This shows that
you are not alive to the danger.
Thi. shows that ycu do not knew
what divisicn of Tndia breught abeut,
which division, let us hope, might
nct bring abrwt further ghastly
recults. We have 1o prepare cur-
selves for our own defence where
religious fundamentalism i< leading
to desiroying ruch other. So such
a ghostly piciure and scenario that
is emerging wut of this kind of
furdamentalism should be tackled,
Thercfore all  concerned people
should also consider this as the first
step and after -omc time next steps
must be taken. 1 know that unless
you become secul.r. it is difficult
to prevent some sort of bills that
are coming up here. Nobedy likes

" to pass them, but we have to pass
them. There are adverse reactions.
Now in the shcwing of Ramavana
and Mahabbarat, I do not find
anything wrong in it. T am not such
“a vocifercus person. I see them.
Gocd lessons are being taught of
ethics. Of course some magic and

* other things are shown, But that
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is mythologioal aspect of it. The
same is the case with Mahabharat.
I do not mind any other religicus
picture being shown, which might
have gocd valuable lesscns. It may
be a Muslim leader, a Sikh leader
or a Christian leader. In a secular
society, tife of Christ is being pic-
{turiscd. Ncebedy thinks, it is an
anti-secular act. Se let us not take
this ¢ppostiicn re this kind of kngih.
Cnece agan, I appezl, it is for the
leaders becausc ultimately it is the
public cpnten which is very viial,
We have te create public cpuicn.
Tet Bs not e cursehes wp with
all sort of rel'gicus covivitiz., Even
cur lesders go to caste functicns.
Semetimes 1 am ashamcd, who ¢lce-
tcd me here ? Whether a particular
caste electcd me 1hat ofler gelting
elected, I sheuld ge (o their funeticn
ar.d have garlands from those crste
brothers, or from those communal
brothers ? This 1s the firs! betrayal
of the electorate if ycu go o a
caste functicn to have a garland, if
ycu go to a communal gathering to
be garlanded. Mahatma Gardhi
sa'd  “pclitics withcut  religien”,
aciually meaning that politics with-
cut ethics is no politics. His entire
emphasis was c¢n ethics ard ihet is
how he cperated throughoeut his I'fe.
If some gquotlations & brcught cut
from Gandhiji’s beok, that is hsv
we have to acl upen them. Welise
to be etlical because W= hrve de-
generated too much—ihere i o
doubt aboui it. But donw’t gc i
religicus books for thar, Moesi cf
them are outdated, I am sorry to
say. But the teachings givan there
are also relevant tcday and we can
use them for the advancement of cur
own democratic socicty. Thenk yeu,
Sir.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tami! Nadu) :
Mr. Vice-Chairman. Sir. 1 am
not against this Bill. T support the
spirit of thus Bill. T om one of those
who firmly advocate that the Govern-
ment has every right to intervene
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in religious matters. This policy has
been well acknowledged in our State
of Tamil Nadu. That i why the
Hindu Religious and Charitable
Endowments Board has been con-
stituted there and Govefnment has
been entrusted with ecnormous
powers in the administration of
Hindu temples.

.

Sir, at the same time 1 rise to
protest against the promulgation
of the Ord nance in relation to this.
In the year 1987, the Government of
India had promulgated ten Ordi-
nances. As far as this year is con-
cerned, to the best of my remem-
- brance, seven Ordmances have been

promulgated so far by the Govern-
ment of Tndia. It means that this
. Government by passed Parliament
seven times, that this Government
has undzrmined the value of demo-
cratic process seven times. As far as
this Ordinance—which was promul-
gated on 26th May—is concerned,
we know it well that Parliament
was in session up till 13th of May.
Now the defence from the Minister,
is that due to Operation Black
Thunder the Government was forced
to promulgate this Ord'anancs. Sir,
if it is a genuine cause for the pro-
mulgation of this Ordmance, then
this type of an Ordinance could
have been promulgated soon after
- Operation Blue Star. The policy of
the then Government was not diffe-
rent, The same policy is being
followed by this Government also.
Now, just to satisfy us by saying
something, the honourable Minister
is giving this one reason. The point
for the consideration of the House
is that this measure could hve gone
through the due democratic process.

Sir, though I extend my full
support to the object of the Bill,
I totally oppose the manner in which
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it has been drafted. If you examine
clause 3, from (a) o (i) it clearly
reveals how this Government is
having sweeping and arbitrary pow-
ers. The primz object of this
Bill 15 to see that religion is not
mixed with politics. We welcome
this object, but it is not an easy
task. A controversy emerges, and
chaos is created when religion is
utilized for political purposes.

In India we are interpreting secu-
larism in a peculiar way. If you go
through the dictionary. secularism
means anti-religion, but what we
interpret js that secularism means
extending support to all religions. A
person who has no faith in a patt-
cular religion goes to a temple onc
day, a mosque on another day and
a church on yet another day. It is
not a secular character.

SHRI MIRZA IRSHADBAIG
(Guijarat) - It is o western concept....
(Interruptions)... That the meauning
of secularism is anti-religionis a
western conczpt......(Interruptions)...

SHRI ALADI ARUNA dlias
V. ARUNACHALAM : 1t is not
western concept. It is genuine. Ex-
tending support to all religions is
not secularism., That is my con-
tention. So, a perscn who has no
faith in a particular religion or has
no faith at all in religion, one day
goes to the temple, another day to
the mosque and yet another diy to
the church, Sir, this is not the way
of developing secularism. Really this
is a frand on religion.

Sir, the Bill prevents religious
institutions from political abuses.
At the same time it has totally failed
to prevent the misuse of religion,
Religious fundamentalism is rampant
in our country. Becguse of religious
fanaticism. I would like to remingd
this House that our President, My,
Venkatataman was not at all allowed
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- to cnter a temple in Chidimbaram.
* I is reported in the press that Mrs,
Prime Minister was not at all allowed
to go into the Sri Ranganathar
Temple. 1t has been reported in The
“DINA MALAR”. That is your
journal. That journal is supporting
you, I am saying. That.is why, my
point is, unless religious fanaticism
is curbed, no law, no cou-t, no ord=r
+ s going to be successful.

\

Sir. the object of this Bill is not
a new feature. It is incorporated in
the Indian Penal! Cod: under Section
153 (A) and (B) itsclf. I would like
to know from the hon. Minister
what the difficulty is in exercising
this IPC 153(A) and (B). Because
religious nstitutions are misused,
the Government has the right to
file a case against the persons who
are responsible for abuse. But the
Government has come forward with
a new Bill. What was the need when
a proper Act is available with the
Government ?

Sir, an insurmountable impedi-
ment is the concept of religion itself.

Fortunately, Hi[_lduism Is in no
way connected with politics. But,
if you take another religion, the

concept of religion itself is connected
with politics. That is why, it is
very difficult to separate religion-
from politics. [ do not know how
far the law is going to respect the
sentiments of the concept of religion.
In this Bill, under clause 8(2) the
court has been entrusted with power.
If a prima facie case exists, it shall
pass an order or direction restraining
the person from exercising the powers
or discharging the duties of his
office or post pending
trial. When the matter is under
trial, the court has a right to remove
the person from the office. It is
an extraordinary power given to
the Government. 1t is againsl
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the present. prevailing concession
to the alleged person.

In clause 9 the more alarming
thing is, it is applicable to the mana-
gers and other people who are sec-
ving in the institution. IPC sec-
tion 71 deals with public scrvants.
The people, the persons who are
working in religious institutions,
are not at all public servants. So,
what is the need for bringing them
under this clause?

Sir. though this/Bill is drafted
in a general way, though the Bill
is applicable to all  religions,
all religious institutions. it s
aimed against gurdwaras. Thereby
we are isolating them.

SHRI P. CHIDAMBARAM -
1 stoutly deny that allegation. It
is unfair and improper for the hon.
Member to make that insinuation.

SHRI ALADI ARUNA Jdlias
V. ARUNACHALAM : 1t is pot
an insinuation. He has himself
said that the Bill has been brought
after the Operation Black T hunder.

SHR1 P. CHIDAMBARAM
A statement of that nature does
not promote amity and goodwill
among various section of the people:
on the contrary it will promote
disharmony and disunity, 1 would
earnestly appeal to the hon. Mem-
ber not to make such a statement,

SHRI ALADI ARUNA dliags
V. ARUNACHALAM : Sir, the
Minsiter has already stated that
the Bill was necessitated due to
the Qperation Black T hunder,

SHRI P. CHIDAMBARAM :
I did not say that. [ said why the
Ordinance was promulgated on the
26th of May. 1 said why it became
urgent and necessary to promulgate
the Ordinance on the 26th of May.
I did not say that the Bill was nece.-
ssitated by that.
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SHRI ALAD! ARUNA aligs
V. ARUNACHALAM : I am to
remind that earlier we isolated the
Muslims. Now, this Government
has deliberately isolated tho Sikhs.
It is dangerous to the unity and in-
tegrity of the country. With this
note of warning, 1 conclude my
speech.
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SANTOSH KUMAR
SAHU (Crissa) :  5ir, 1 strongly
support the Bill to prevent the
misuse of religicus insututions for
poiitical and other purposes. The
Aims and Objects of this Zill are
very laudable. 1t has been brought
because of ceitain happenings in
the recent past.

SHR1

India is a cradle of some of the
ancient civilisations of the world.
1t has given birth to many religions
like Hinduism, Jainism, Sikhism and
is 4lso a meeting point of many
religions, So, on the Indian soil
we have developed a very rich culture
and tradition of respect for othcr
religions, this religious philosophy
and the need for peace was pro-
pagated and developed four to
five thousand years ago in India
while many countries of the world
remained backward. That being
at the back ol our mind. our fore-
fathers the framers of the Consti-
tution, very rightly accepted in
the Preamble of the Constitution
the democratic, socialistic and secular
republic as our governing principle.

They made provisions for it. But
what do we sec now? Vven after
four decades of our independence

we are confronted with four dangers
which not only the Congress party,
but even every national patriot
irrespective of the party afliliations
has to be consious of, We cannot
close our eyes to what is happening
in our surroundings and round our
country. India has accepted reli-
gious tolerance as its guiding prin-
ciple. We have accepted secularism
giving respect to all religions, while
our neighbouring countries have
made their religion as the State

. ) ¥
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religion implying thereby intolerance
for other religions. At present many
countries of the world are faced
with the problem of religious funda-
mentalism. At the same time lin-
guistic chauvinism and regionalism
and casteism threaten the very
fabric of our existence. Such atti-
tudes quite often aggravate the
situation and threaten the frecedom
of the motherland. At this juncture
we have to stand united and think
afresh taking stock of the situaticn.
This Bill has come at a time when
it was ¢y much reeded, Arc we
not realising that these dangers
are threatening the very ideology
of religious tolerance and gcal
towards brotherhcod and peece.
Don’t we see that within the very -2
precincts of the religious pluces,
within the sanctum sunctorism cri-
minals from outside the cevntry
even have taken shelter in an effort
to promote destabilisation and to
threaten the freedom and unity of
our country. If criminals are hur-
boured in any religious place,
they have to be dealt with firmly,
When fundamentalism is increasing
we have to ensure religion and pol-
itics are kept apart. "When we con-
sider the question that politirs and
religions are to be separated. we
have to see how for we will be <vce-
essful in this direction. The fun- ~
damental problem is that we make
laws, but are weak on the imple-
mentation side. We have to look
afresh and create public opinion,
As rightly pointed out by many of
the Opposition Members have supp-
orted the Bill and have given their
suggestions. At the time of the
national movement for independence
our leaders of different religions
had created an atmosphere whereby
we had only one goal — freedom
of the country. So, we have to
think afresh and create that urge
among the people so that the people
do not have the feeling of commu-
nalism and fundamentalism.

India is a sub-continent where
many, cultures and many religiong
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exist. Every religion is influenced
by the colture of its soil and tradition.
When there are many religions, we
have to co-exist and we have to
tolerate each other so that we can
survive. In the history of India’
where there was religious tolerance
over any period of time it was
glorious period and where there
was intolerance and suffering that
was the cause of the downfall of
that empire. If we analyse the
history, we will know about it.

~
-

1L do not balme any Gurudwara,
Muit or any religious institution
bui they must discharge- duiics
perfectly so that the ideals of
the religion, inculcating a spiritual
faith, high thinking and better life
are fulfilled. Tt must usher in a better

hope in the mind of the pecple.
That is what is mnecessary in this
country today. So our institu-
tions should create that kind of
atmosphere.

We must pass a Bill of this
nature but, at the same time, I
urge upon the Minister that he
must take consensus of different
political parties at critical times.

Regular meetings should be convened
with them to fccus national crisis.
1 think every bedy is a patriot end
we must work together and cencrete
steps should be taken so that we
can have a new and fresh look to
stop this regional  chauvunism.
Religious fundamentalism and the
question of linguistic divisions have
created bottlenecks in the progress
of our country. If we wantto
keep our heads high in the world,
we have to look from all these
angles, -

Now I will come to the Bill but
refrain from going into all the de-
tails die to shortage of tie. After
the Bill is passed, it becomes very
difficult to implement it. In clause
2(c), we bave defined “‘manager’”,
I quote ;
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“ ‘manager’, in relaticn to reli-
gious  institations, means
every perscn, including any
religious  functicnary (by
whatever name called), who
for the time being, either
alcne or in assceiation with
other perscns, administers,
manages or ctherwise con-
trols the affairs of the ins-
titution, its functions or

. preperties;”

Acccrd'ng to “anybedy™ whon it is
inlerpresied in a ccurt the Man:-
ger cannot questicn-the ‘dea wlich
carricd in the Bl By add ng many
clauses to the Bili we have streached
it farther. [ would only like Lo know
whether it weu'd include “*trustee”
also, The main message behind the
authority of sancium sanctiorium
can create all the mischief. He can
guide it., But hc 15 the invisible
head, Sometimes this is
done. He is the greatest mischief-
maker. If he ccme under this Bill,
then, this Bill serves cur purpose.
that is one c¢f the important things.
We have also menticned in clause 2
(c) that anybr dy concerned with the
management, anybcdy ccncerned with
worsh p in the same instituticn (an
be included in this Bill and he can be
punished. But there is ancther ques-
ticn ard I appeal 10 ycu and to the
hcn. Minister 1o create & naticnal
concensus. We make laws but when
ycu go to the court, if the people
have not the mind to suppért, we
don’t get ev'dence in the court ard
we simply farl. That s why we have
to create a strong public opinion.
It is a question of our survival. It is
not a question cf one religion. it is
not a questicn of cne man. Unless
and until we create & national
thinking arnd national awakening
probably it is very dfficull to
achieve the goal.

It has been rightly pointed out
that politics and religion should not
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be nter-mixed. While opposition
parties bave supported this Bill,
they have cxpressed “some grave
doubts also. The whole question
is religious institutions should nat
be misused for political purposes.
That is very cleat in this Bill aad.
there should be no second opinion
about it. Many have supported  it.
How can we do it. ? The whole ques-
tion is there is no clear dafinition
though only two or thiee things have
been explained in the definitation.
That has been very cleat. The
fund  collected {or spiritual
upliftment, for the management of
religious institutions should not be
speat for other purposes like religious
propaganda of political pariies. 1t
is very clear that itis s for a lumited
purpose. As my hon. friend sad
just How, supposeca man goes outside
and speaks something, that 1s  his
individual opinion, what will be the
position according to this Bill, |
would like to know whether this
Bill will provile punishment for
that or whether he is free to do it.
[t would be better i the hon. Minister
clarifies this position because it will
clear many doubts.

Many things have been iold by
various Members. | do not want to
repeat them. Incia 1s a sub continent
of many languages, many cultures
which have developed into one
culture and which has survived
throughout due to tolerance towards
other cultures in - :u-se of time, We
have taught and v-cached religious
tolerance to the world thousand of
years back, If we want to glorify
that national awarensss, that na-
tional awakening, then tha! sense
of pride for the country must be
there. We must accept that view-
point and it showld serve as a guide
to our young men, students and
others so that they a-e able to rise
with that new national awareness
and national feeling which can only
create a ‘New India’. In this way, we
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would be able to solve these prob”
embs. In fact, leaders of the religious
mstitutions sometimer mislead the
people and with their religious funda-
menlalism, they create communal
tension. This religious fundamata-
lism is not only existing in this coun-
try butitis existing in many countries
of the world and 15 threatening tiiem
like anything. We must focus their
altention on this dmger so that
every nation can realise the magni-
tude of the danger that is there.

I think this is a beginning. This
is 2 good Bill. I support it and
hope the bon. Munister will take
steps which in future will create
national aw wengss and he would
come with a more comprehensive
Bill. Thenk you.
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ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
AND OTHER BUSINESS

THE VICE-CHAIRMAN
(SHRI SATYA PRAKASH MALA-
VIYA) : Ihavetoinform Members
that the Business Advisory Committee
at its meeting held today, the 18th
August, 1988, allotted time for
Government Legislative and other
Business as follows :—

+ Business Time Allotted
1. Consideration and passing of the Punjab
Pre-emption (Chandigarh and Delhi 1 hour
Repeal) Bill, 1988. _ '

2. Discussion on the 35th and 36th Report 4 hours

of the Union Public Service Commission.

L STATUTORYIS RESOLUTION 1w wagyw fag : sima, T
SEFKING DISAPPROVAL OF et
THZ RELIGIOUS INSTITUTE- .| o on q’; b 2:', imT . wean
ONS (PREVENTION OF MIS- T AR g 1® AW T,

USE) ORDINANCE, 1988 (NO. | @1 & & & ff goad «rdy &
3 OF 1988)—Contd. ATy & ¥ F g9 WU ¥ @ §AR
gt & ar 7 7 wEw @y g =

1. RELIGIOUS INSTITUTIONS & wafady fedy ¥ o g & s
(PREVENTION OF MISUSE) Tifgd 1 o) Tw g @ v g fw

. BILL, 1988—Contd. eaer A THT & T A gIANG & A1l

g aw feedt Ao o T
THE VICE-CHAIRMAN : (SHRI Y gy g 7

SATYA PRAKASH MALAVIYA) :
Sardar Jagjit Singh Au-
rora.

SARDAR JAGIIT SINGH
AURORA (Punjab) : Mr. Vice-
Chairman, Sir, at the outset....
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